


THE PATNA UNIVERSITY ACT, 1976

[Bihar Act 24 of 1976]!

[Commenis.—This Act has undargone varlous changas from tima 1o fma, While some amend-
mants have baan brought by the Aet of lagistature, many amendments were Introduced thraugh Crdi-
nances and continued for a long period, batare baing given the shape of an Act of Logisiature, Fafer- |
ance may ba made lo Amending Acts 67 of 1962, 18 of 1993, 13 of 1995, 15 of 1996 and 7 of 1998 and .
13 0f 1998; While some of the Amanding Acts wero in both Hindi and English languagas, soma of them
wirre published only in Hindi, since soma ol the Crifinancas preceding such Acls as wera publishad [
only In Hindi; whore having beth the texts Hindl and English, by comparing the Hindl texts of the Act wilh
HindiTaxt of the Ordinance, English text could be extracted, whers tha two Hindi texis tallind exnctly or [
Involved minor translation. But where the two taxta did not tally, Hind: Vrsion of the amandmant has f
besn incorporated], {

An Act to establish and incorporate a teaching University at Patna in the '
State of Bihar.

Be it enacted by the Legislature of the State of Bihar in the twenty seventh
year of the Republic of India as follows '~

1. Short title and commencement.—(1) This Act may be called the Patna
University Act, 1976.

2) It shall come into force at once.
. Definitions.—In this Act, unless there is anything repugnant in the sub-
ject or context—

(@) “annual meeting" means one of the meetings of the Serate to be
held every year under sub-section (1) of section 21 and declared
by the Statutes to be the annual meeting of the Senate: i

(b) “autonomous institution” means any institution declared as such
undar this Act, and includes a College also,

(c) “Academic Council means the Academic Councll of the University;

(d) “Chancellor" means the Chancellor of the University;

“[(e) "College” means an institution maintained or controiled by the Uni-

versity or maintained by the State Government in which instruction

Is given to the Students of the University upto the Post-graduate
Standard or below under conditions prescribed in the Statutes:"

YProvided that till separate arrangement is made for Intermedi-

ate Education teaching of this standard also shall continue to be

imparted in the same college, under the general direction of the In-

termediate Education Councll and that college shall be deemed to

be an institution imparting education In Intermediate standard aiso;)

(f) "Head of a College Department” means the head of any depart-

ment of a college;

(g) "Head of a University Dapartment” means the head of any depart-
ment maintained by the University lor imparting instruction to the
gtudents of the University in the post-graduate standard under con-
ditions prescribed in the Statutes, It includes Director of any instl-
tute maintained by the University. *or the Government for the pro-

1. Published in Bihar Gazetle (ax.-ord.) dated 16.5.1977. |
2. Subs. by Act 18 of 1993,
3. Ins. by Act 67 of 1982
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motion of research or for imparting instruction to the students of
the University in the post-graduate standard:

“Hostel” means a place ol residence for the studants of the Univer-
sity maintained or recognised by the Universily either as part of or
separate from a College, in accordance with the provisions of this
Act,

“Institute” means an Institution maintained or recognised by the
Univarsity;

“prescribed"means prescribed by this Act or by the Statutes, the
Ordinances, the Regulations, or the Rules framed thereunder:
“Principal® means the head of a collage.

“Professor” means a teacher of a College possessing such qualifi-
cations as may be prescribed by the Statutes:

‘registered graduale” means a graduate of the University who has
received a degree of the University and whose name has been
entered, in the register of registerec graduates maintained under
the provisions of this Act on payment of a registration fee of rupees
ten to the University. It also includes a graduate df the Palna Uni-
versity established and incorporated under the Patna University
Act, 1917 (Bihar Act XVI of 1917) or the Patna Universily Act, 1961
(Bihar Act no. Il of 1962) who has made a proper application {o-
gether with a fee of rupees ten for being regislered as a registered
graduate of the University:

Provided that a person, who was or deemed to be registered
graduate under the Bihar State Universities (Bihar, Bhagalpur and
Ranchi Universities) Acl, 1960 (Bihar Act XIV of 1860), shall be
deemed to be registered graduale of the University subject to the
condition that the College from which he graduated falls within the
|urisdiction of the University.

Explanation.—A person, who has receivad more than one
degree from the Universily, shall not be required to pay such regis-
tration fee more than once;

“Reader" means a teacher of a College or the University possess-
Ing such qualifications as may ba prescribed by the Statutes;
“Lecturer' means a teacher of a college or the University possess-
Ing such qualifications as may be preseribed by the Statutes;
“Senate” means the Senate of the University;

“Statutes”, “Ordinances”, "Regulations” and “Rules” mears respec-
tively the Statutes, the Ordinances, the Regulations, and the Rules
of the University for the time being in .urce;

“Teacher" includes Principal, University Professor, College Proles-
sof, Reader, Lecturer, Demonstrator and other parsons imparting
instruction in any department, or In any College or institute main-
tained by the University;

“University Professor’ means a teacher engaged In giving instruc-

tion in any department or institute maintained by the University for
impartina instruction 1o the shidents nf tha Hinlvaralbe n tha Baot

<
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Graduate standard or for guiding research work or both and pos-
sessing such qualification as may be prescribed by the Statutes;
[(ss) “Subject” means subject or subjects assigned to each faculty by

the Statutes in respect of which the faculties shall apoint Board of
courses and siudies;]

{ty “Syndicate” means the Syndicate of the University;

() “University” means the University established and incorporated
under section 3 of this Act;

(v) “University Fund” means the fund of the University established under
section 46 of this Act;

(w) “Vice~Chancellor” means the Vice-Chancellor of the University;

(x) “Pro-Vice—Chancellor means the Pro—Vice-Chancellor of the Uni-
versity;

{y) “Deans of student's welfare” means the Dean appointed for that
purpose by the University,

Y[(z) “other equivalent post” means any other post the scale of pay of
which is equivalent or as the State Government may declare equiva-
lent]

2(za)} “Commission” means ‘The Bihar State University (Constituent Col-
leges) Service Commission’ constituted by the State Government
for making recommendations for appointments etc., of teachers
and officers of the Universities and Constituent Colleges.

(zb) “Other Backward Ciasses” shall have refrerence to extremely Back-
ward, Backward Classes and Women of Backward Classes.]

Legistative changes (affer 1982)—Clausa (g) of this section originally read as follows :

“2 {g}'Coliage’ means an institution maintained or controlled by the University or main-
tained by tha State Government, in which instruction is given subject te the provisions con-
tainad in clause (16) or (17} of Section 5, to the students of the University (of graduate stand-
ard) under conditions zrescribed in the Statutes:

Provided that till separate arrangement is made for Intermediate Education, teaching of
this standard also shall continue to be imparted in the same college, under the general direction
of the Infermadiate Education Councll and that college shall be deemed to be an institution
imparting education of Intermediate standard, alsc”

It was first amended by Ordinance 34 of 1986 which was continued by and finally by
Act 18 of 1993 which repealed the preceding Ordinances, while retained clause (e) but with
some moadifications i.e. words “subject fo the provisions contained in clause (16) or (17) of
section” have been omitied, Ali the above amendments have not carried with it the “Proviso”
which was attached with the original clause (e). However since separate arrangement for im-
parting teaching up to Intermediate standard has not been fully made till now, therefore it seems
that “Proviso” needs to be there with clause (e).

By Ordinance 5 of 1885, a new clause (ZA) was added to this section which reads as
foilows :

4 (Y8 famr o TrvataEers (a0 HeEEer) Tan s’ @ sifinm ¢ frvsfarei
e s wRIRTER W el qun werueRel w1 ff ok @ HA W ey 6 % o T
W T A T srEEn fer oo frvafoe (e wetEmes) e e

The above clause continued il the enactment of Act 18 of 1993.

By Qrdinance 15 of 1993 a new ciause (cc) fo this section was added which reads as
follows :

“(ce) Commission’ means Sikar State University (Constituent Colleges) Service Com-

[

Ins. by Act 67 of 1982,
Ins. by Act 18 of 1893
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39. Regulations, how made.—(1) Subject to the provisions of this Act,
the Slatutes and the Ordinance, Regulations may be made to provide for all or
any of the following matters, namely :—

(a) the courses of study to be laid down for all degrees and diplomas of
the University ;

(b) the conditions under which students shall be admitted to the de-
gree or diploma courses and to the examinations of the University
and shall be eligible for such degrees and diplomas : <

(¢)_the creations of departments of teaching in the Faculties ; 7€ 3 g«

(d) the conditions and mode of appointment and duties of examiners
and the conduct of examination ;

(e) constitution of the Examination Board, its powers, duties and func-
tions; and

(f) all other matters which by this Act, the Statues or the Ordinances
are to be or may be provided for by Regulations.

(2)(i) A Regulation made by the Academic Council under sub—section (1)
shall be forwarded, as soon as may be, to the Syndicate for transmission to the
Senate, and the Syndicate shall duly forward the same to the Senate with such
recommendations if any, as it may wish to make and shall have no power to return
it to the Academic Council for recommendation, unless such Regulation, in the
opinion of the Syndicate, relates to matters which, directly affect the interest of
the Unijversity. .

"[(ii) such a Regulation shall have effect from the date on which it has been
assented to by the Chancellor on being passed by the Senate with or without
amendment, or from any date fixed by the Chancellor:

Provided that at any time except when the Senate is in session, if the Aca-
demic Council make a Regulation and considers its immediate enforcement nec-
essary, the academic Council may recommend through the Syndicate to the Chan-
cellor accordingly and the Chancellor with such amendment as he thinks proper
shall direct by a notification, published in the Gazette, that the Regulation shall
come into immediate effect but such a Regulation shall cease to be effective on
the expiry of seven days from the date of the next meeting of the Senate, unless
confirmed by the Senate : !

Provided further that if any Regulation made by the Academic Council unde
the preceding proviso, involves expenditure from the University funds, the Regula-
tion shall be forwarded to the Chancellor with the advice of the Financial Adviser.

2[Provided that any regulaticns having financial implication shall not be en-
forceable unless prior approval of State Government has been abtained.]

(8) Where the Syndicate has returned to the Academic Council a Regula-
tion made by it and the Academic Council, on reconsideration of the matter, does
not agree with the Syndicate, the Academic Council may refer the matter to the
Senate through the Syndicate and thereupon the Senate may either confirm the
Regulation or amend or reject it. k

40. Rules.—(1) The authorities and the Boards of the University, consti-
duted either under this Act or under the Statutes made thereunder, may make
Rules, consistent with this Act, the Statutes, the Ordinances and the Regulations
for following matters, namely—

(a) laying down the procedure to be observed at their meetings and
the number of members required to form a quorum:;

(b) laying down the procedure to be observed by committees subordi-

1. Subs. by Act 67 of 1982.
2. Ins. by Act 15 of 2008
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nate to any such authority and the Boards at their meetings and
the number of members required to form a quorum;

(c) providing for all matters which by this Act, the Statutes, the Ordi-
nances or the Regulations are to be prescribed by Rules; and

(d) providing for all other matters exclusively concerning such authori-
ties, committees and Board and not provided for by this Act, the
Statutes, the Ordinances or the Regulations.

(2) Every authority of the University shall make Rules providing for the giv-
ing of notice to the members of such authority of the date of meeting and of the
business to be considered at meetings and for the keeping of a record, of the
proceedings of the meetings.

(3) The Senate may direct the amendment, in such manner as it may specify,
of any Rules made under this section or the annulment of any Rules made under
sub-section (1).

41. Consultation with the Bihar Inter-University-Board shall be nec-
essary in the matters relating to making of Statutes, etc.—The University
shall send the drafts of all proposed Statutes, Ordinances, Regulations and Rules
to the Bihar Inter—University Board for consideration, and shall consider the ad-
vice tendered by the said Board.

42. Residence.—Every students of the University shall reside in a hostel
or in a residence subject to superintendence, control and conditions presented in
Statutes or Ordinances. ’

43. Hostels.—Hostels shall be maintained by the University or Colleges or
shall be approved and recognised by the Syndicate on general or specific condi-
tions, including conditions of residence in hostels as prescribed by the University.

44, The Students Union.—(1) There shall be a union of the students of the
University consisting of all the students of Colleges and departments of the University.

1[(2) The organisation and functions of the University Students Union shall
be prescribed by the Statutes.]

45. Annual report of the University.—(1) The annua ort on the work-
ing of the University shall be prepared under the directior of the Syndicate and

hall include the annual accounts of the University. It shall be submitted to the

Senate on or before such date, as may be prescribed by the Statutes. It shall be
considered by the Senate at its annual meeting and the Senate may pass resolu-
tions thereon and communicate the same to the Syndicate for such action, if any,
as may be specified in such resolutions:

Provided that no decision shall be taken in respect of the annual accounts
nor shall there be anything in the resolution on the annual report which may have
the effect of anticipating the report of the audit on the annual accounts.

(2) The annual report and the annual account of the University together
with the resolution of the Syndicate (if any) relating thereto shall be placed before
the next ensuing session of the State Legislature for consideration.

FINANCE, ACCOUNTS AND THE AUDIT OF THE UNIVERSITY.

46. The University Fund.—(1) There shall be established a Fund for the
University to be called the Patna University Fund which shall be vested in the
University for the purposes of this Act, subject to the provisions contained therein,
and the following shall be placed to the credit of the University Fund namely—

(a) all sums contributed or granted to the University from the Consoli-
dated Fund of the State of Bihar for the purpose of the University or
for the purposes of the Colleges and all sums borrowed by the Uni-
versity for the purpose of carrying out the provisions of this Act and

1. Subs. by Act 67 of 1982.
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the Statutes, Ordinances, Regulations and Rules made thereunder;

(b) all moneys received by and on behalf of the institutions and
departments established and maintained by the University in-
cluding all sums paid to the University under any provision of
this Act and the Statutes, Ordinances, Regulations and Rules
made thereunder:

(c) the balance if any standing, to the credit of the Patna University
established and incorporated under Patna University Act, 1961
(Bihar Act 11l of 1962) immediately before commencement of this
Act;

(d) allinterests and profits arising from endowments made to the Uni-
versity and all contributions, donations and subsidies received from
any local authority or private persons;

(e) all fees payable and levied under this Act and the Statutes, Ordi-
nances and Regulations made thereunder: and

(f) all other sums received by the University, not included in clauses
(a),(b),(c),(d), or (e) above.

(2) The University Fund shall be kept in such scheduled bank within the
meaning of the Reserve Bank of India Act, 1934 (Il of 1934), or invested in such
securities authorised by the Indian Trust Act, 1882 (Act Il of 1882), as may from
time to time, be approved by the State Government.

(8) Nothing contained in this section shall in any way affect any obligations
accepted by or imposed upon the Patna University, under the Patna University
Act, 1961 (Il of 1962), by any declaration of trust executed by or on its behalf or by
any scheme settled under the Charitable Endowments Act, 1890 (VI of 1890) for
the administration of the trust, in so far as such trust or scheme relates to the
University or its Colleges.

47. Contribution by Government to the University.—(1 ) The State Gov-
ernment shall contribute annually to the University Fund a recurring grant out of \/\g
e Consoldod Fund ot Slale whch shalciude i oxpenses o recuring | <
nature. :

(2) The sum of the annual recurring grant shall be worked out by the State
Government in consultation with the Vice—Chancellor, and shall be revised every
five years.

(8) The State Government may, contribute from time to time such additional

grants to the University Fund, as it may having regard to the need of expansion +/
and development of the colleges.
~ 48. Annual estimates of income and expenditure of Colleges and Uni-

versity.—(1) Every college shall prepare in the prescribed form an estimate of its
probable income including income from endowments and bequests, if any, and
expenditure for the next ensuing financial year and shall submit it to the Syndicate
on or before such date as may be prescribed by the Statutes.

(2) On receipt of the estimate under sub—section(1) the Syndicate shal
refer it to the Finance Committee for examination and report.

(8) The Finance Committee shall prepare the annual estimate of income
and expenditure of the University for the next ensuing financial year and shall on
or before such date as may be prescribed, forward the same together with memo-
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randum containing explanatory notes thereon to the Syndicate which may ap-
prove the estimates either without alteration or with such alterations as it thinks fit
and the estimates so approved by the Syndicate shall be laid before the Senate at
its annual meeting. SF

(4) Every estimate prepared under sub-section (3) shall in accordance with
the direction given by the State Government make provisions for the due fulfil-
ment of all the liabilities of the University including that of colleges and University
Department and for the efficient administration of the Act and the Statutes, the
Ordinances, the Regulations and the Rules made thereunder.

(5) Every estimate under this section shall be prepared in such form and
shall contain such details as may be prescribed by the Statutes.

[49. The Budget shall be approved by the State Government.—(1)
Notwithstanding anything contained in this Act, Statutes, University Ordinance or
Regulations made thereunder, the University shall send its budget for the next
financial year to the State Government not less than four months prior to the end
of the financial year. The University shall show therein estimates of receipts and
disbursement for the ensuing year. The State Government shall return the budget
to the University with such modification as it may deem fit and the University shall
act in conformity with such a modified and approved budget.

(2) At any time during the financial year, the University may send a supple-
mentary budget to the State Government and the State Government shall return
the budget to the University with such modifications and approval as it may deem
proper.

(3) No expenditure shall be incurred by the University unless such ex-
penditure has become part of the budget as finally approved under sub-sec-
tions (1) or (2).]

50. Consideration of estimates by the Senate.—(1) The Serate shali
consider every estimate laid before it under sub-section (3) of section 4 and shall
sanction the same, either without alteration or with such alterations as it may think fit.

(2) One copy of the estimate passed by the Senate shall be forwarded to
the State Government.

51. Restriction on expenditure in the Budget.—(1) No sum shall be
spent by or on behalf of the University unless the expenditure thereof is included
in the current budget estimate or can be met with the previous approval of the
State Government, by re—appropriation or by drawing upon the closing balance.

(2) The closing balance shall not be reduced below such amount as may be
prescribed by the Statutes. <

52. Objects to which the University Fund may be applied.—The Uni-
versity Fund shall be applicable to the following objects.:—

(a)®to their payment of debts incurred by the University for the purpose
of this Act and the Statutes, the Ordinances, the Regulations and
the Rules made thereunder;

(b) to the upkeep of departments established by the University, Col-
leges, residence and hostels;

(c) tothe payment of the salaries and allowances of officers, teachers

1.  Subs. by Act 67 of 1982.
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and other servants of the University, and provident fund contribu-
tions to any such officers, teachers and other servants;

(d) to the payment of the travelling and other allowances of the mem-
bers of the Senate, the Syndicate, the Academic Council and any

other authorities of the University or the members of any Commit-_~

tee or Boards appointed in pursuance of any provisions of this Act
and the Statutes, the Regulations and the Rules made thereunder;

(e) to the payment of the cost of the University fund;

{f) tothe payment of expenses of any suit or proceeding to which the
University is a party;

(g) tothe payment of any expense incurred by the University in carry-
ing out the provisions of this Act and the Statutes, the Ordinances,
the Regulations and the Rules made thereunder;

(h) tothe payment of any other expense, though not specified in any of
preceding clauses, but declared by the Senate to be the expense
for the purpose of the University.

53. Audit and account of the University.—'[(1) (a) Financial Adviser of
the University shall prepare the Annual Budget according to the direction of the
Vice—Chancellor. In the Annual Budget of the Liniversity there shall be mention of
income from all sources and all items of expenditure.

(b) The audit of Annual Budget of the University shall be done every year by
the auditors appointed by Auditor-General, Bihar.]

(2) A copy of the annual accounts of the University together with the audi-
tor's report thereon shall be submitted by the Syndicate within six months from
the receipt of the report, to the State Government, the Chancelior and the Senate
and the Chancellor shall cause the same to be published in the Official Gazette.

(8) (i) Within six months of the receipt of the auditor’s report under sub-
section (2) the Senate shall appoint an ad~hoc Committee consisting of the Ex-
aminer of Local Accounts, Bihar, and eight such members of the Senate as are
not members of the Syndicate.

(i) The said Committee shall be known as the University Audit Committee
and shall have power, for the purpose of examining the auditor’s report to call for
explanations from the controlling and disbursing officers and it may-

(a) suggest ways and means to avoid in future any misuse of the Uni-
versity Fund or irregularity in the account of the University,

(b) suggest the recovery of any sum on account of any payment made
contrary to law from a University authority, officer or servant or
from any person making or authorisinyg such payment, or the re-
covery of the amount of any loss or deficiency from'the person

o responsible therefor or any amount which ought to have been but
which is not brought into accounts from the person failing to ac-
count for such amount.

(4)The auditor’s report together with the report of the University Audit Com-
mittee thergon shall be submitted to the Senate and the State Government for
such action as they think fit.

1.  Subs. by Act 67 of 1982.
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SN qehTel U WUeis & fvia & ofcieh ¥ 99 TR & §N &k 14.06.2006 i Fofa fern mn f&
A JANRIE Hereh/ A YARRIEl 9™/ JANRIel UARY/ JANTRIe Qo) dehiehl W
T S S Hetfoenersy fovafoemera & yammemen o fgea & 1 THAAIHG TAT UeRie "M ST 39
fofg # =g fovm w9 9 fofg foran e on fF qAfAG omm geeie off WM URERR @ U8 W SHared
gft 9 & FHRIR T

R, dfer, A gatew @™ 4 3w LPA & eRW & fawg <R SLP(C) No.-CC-
1324/2012 %1 3% H & e feam
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IR, wffer, “forerss” 1 qRamen § srqsdl T qfe & HRO & W@ U5 1 GHIEAH Rl FE
I gl

3R, <fer, T Rt 3 fafus Wl SR weotieto =R & SRW & s § qa U
w1 Fofg feran @ik i 14.06.2006 1 ffd = don faqiw 01.08.2006 i Frld Su+ yfg o foos gm
TR HIHAT I YA YRih & &9 § USHIHG H & U I AR Hehed HEA-608 fAIF 10.04.
2012 & BN a9 & &1 fufa faen
3R, wfer, frers w1 aRfrd w0 § QoA A F AGIRd @ e feehat yanTemen wH S gEn
yefh & &9 H UeAIHG € 1 HugAd e w5 faf @ e w1 9oit @ udodioto HEAT-981/2011 3R
fafy quost & omcles | ot @ W1 G Fifh Fosfodlo R WRA WHR WA USiw wI e & w9
H T 98 TS R 2

AR TR & fwed a4 § faer T faum-vea g fefafea &9 # o7 sAfufafd = : -
1. iy 9 T URY 1-(1) Ig Afufe gear favafaerem (Wenem we fafyameton)  sifufrem,
2012 @1 S

(2) ¥ wfufm fovafoemem oqeE oM fatem 1991 & frfsa &1 fafar Fen 5 e/ReER,
1991 & 999 ¥ Ygd FHA ST
2. foeR_sifufem 24, 1976 &t g@-2 H HeHEE |- ¥W-2 & @ve (3) & Fefafed gr gfaeenfma

foren ST -

“(3) T wifuftem @ foslt o= sifufrm, steamw, fom o1 = & fedt fofa =
femt o freht 9@ & wfoee = g o, foes’’ 9 afwid € woa favafaaem we=e) 9=H,
e qo1 A &® U8 T JosStoHlo & N IHI-99d W fia fafdi # foees = 9off o
=HR fHd ™ Ug;

Ty, oifufm &1 w-2(3) # 3w wfakem® & @ gw oft fafr 01.01.1973 & wd
wigd 78 W fafar 18.09.1975 & faeR o War oM @ faer favafoemea San om@mm &t
SR/ TRANG | HERG TA YeRiER 39 Wiaeered | yefad T8l el

3. sfufem o1 S=EREl g9 - o= sifufm, ey, fafrwa frm, ofifem, fedft =mem &
fofa o fordt wfiene @ & sidfaw 3R W +f, 39 AW & WEuM w1 SFTHRE Y99 Sr
foRR-TE & o9l ¥,

faae AR fawr,
WHR & GiEal

27 fe@m=R 2012

TGO THAOSH0-1-17/2012/435/c%: | —TaeR foem Hew g1 Fomqiid iR wemien Tsadqe g
fearer 25 femwR 2012 &1 ogAd wew favafamem (W= wd fafa araswor)  sifuafaEm,
2012 &1 fefafEd el o feR-Tue & WeR ¥ s g yeiRE fRar S ®, o
ORAE GfggH & SR 348 & We (3) * o Iwq aAfuftm w SFNt vmwr ® wifed e
U ST

foer-Tder & Sy 4,

faae AR fawr,
WHR & Gfaal
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Patna University (Amendment and Validation) Act, 2012
[Bihar Act 21, 2012]

AN
ACT
To amend the Patna University Act, 1976 (Bihar Act 24, 1976)
Preamble.—Whereas, it is most expedient to make the University Act consistent with and
in conformity with standards of University Grants Commission (U.G.C.);

And, whereas, anomalies exist in the provisions of The Patna University Act, 1976
so amendment is essential for bringing the Act on the line of different regulations/ direction/
instruction of UGC and define teacher in conformity with the definition incorporated in
various regulations of UGC and orders issued by Govt. of India.

And, whereas, vide government letter no. 1216 dated 18-09-75 all the Vice-
Chancellors of the State have been informed of the abolition of the post of Demonstrator in
the light of UGC recommendation, decision of the State Govt. has also been communicated
to the Universities that the Demonstrators appointed on the sanctioned post before 01-01-
1973 shall continue but the post shall not be filled up in case of vacancy caused due to
retirement or death of the said post holders. On the post sanctioned before 01-01-1973 and
appointed temporarily by 18-09-1975, such temporary demonstrators were to be examined
in respect of qualification and on finding them fit for permanent appointment concurrence
was to be obtained from Bihar State University Service Commission.

And, whereas, all university including Magadh University had been informed vide
letter no. 1789 dated 26-08-1977 that on the recommendation of Govt. of India, the post of
Demonstrator had been abolished and that no appointment was to be made on such posts. In
this letter, Govt. of India decision was quoted as follows :- "The revised scale of Rs. 500-
900 is for the existing Demonstrator/Tutors only. In future Demonstrator/Tutors shall not be
appointed in the Universities and Colleges",

And, whereas, the UGC Regulation, 1991 prescribed qualification for appointment
to teaching post.

And, whereas, the UGC recognises only three tier teaching post namely Lecturer,
Reader and Professor.

And, whereas, definition of Teacher under the Patna University Act, 1976 is not
clear, due to which non teaching employees not holding the qualification of a teacher have
been defined as a Teacher from the date of appointment and the question of adjustment of
service of non-teaching employees appointed/ working against Unsanctioned Post on the
basis of Staffing Pattern has arisen. Therefore for promotion of educational environment and
for attaining academic excellence in these institutions as per the expectation of U.G.C,, it is
essential to amend the existing relevant provisions of The Patna University Act, 1976.

And, whereas, the Division Bench of Patna High Court, Ranchi Bench in LPA No.
274/1997 (R) while partly allowing the appeal set aside the direction of the Single Judge
dated 3.4.1997 in CWIJC No. 2176/1996(R) to treat the Lab. Assistant as teacher.

And, whereas, the apex court while dismissing Civil Appeal No. 4215-16/2002 dated
22.7.2002 held that the order of the Division Bench cannot be faulted with apart from the
fact that no such specific prayer was made. The Bench observed that such general direction
could not be issued as the qualifications and other relevant facts in respect of each Lab.
Assistants may have to be examined by the State Government while considering their
representation. The Hon'ble apex court did not find merit in the challenge made aginst that
part of the order of the Division Bench. The apex court held that Lab personnel can’t be
declared Teacher.
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And, whereas, after the Cabinet decision letter No. 1115 dated 14.6.2006 was issued
for re-designation of Lab. Personnel.

And, whereas, modification in the letter no. 1115 was made vide memo no. 1456
dated 1.8.2006 without cabinet decision.

And, whereas, on 18.12.2008 the State Govt. clarified that re-designation as
Demonstrator was issued only for pay scale and allowance and not to convert them as
teacher.

And, whereas, on 21.9.2010 the Hon’ble Patna High Court in CWJC No. 1377/2010
held that re-designated Demonstrators acquired the status of teacher in terms of the
definition of teacher under the Patna University Act, 1976 and as such entitled to all
benefits.

And, whereas, on appeal LPA Court in LPA No. 981/2011 dated 11.7.2011 held that
inspite of the decision of the Division Bench of the then Ranchi Bench of the Patna High
Court confirmed by the Hon’ble Supreme Court, the Government of Bihar in its wisdom
took a decision on 14.6.2006, to re-designate the graduate Laboratory Assistant/Junior
Laboratory Assistant/Laboratory Incharge/ Lab. Technician/Technical Assistant, etc.
appointed in the Laboratory of the constituent colleges as Demonstrators. Under the said
decision, it was specifically decided that since re-designation as Demonstrators the
concerned employees will be entitled to all the benefits of the post of Demonstrator.

And, whereas, the apex court dismissed SLP(C) No. CC-1324/2012 filed against the
order of said LPA in limine.

And, whereas, redesignation of non teaching posts has arisen on account of
vagueness and flaw in the definition of 'teacher'.

And, whereas, the State Cabinet decided to rectify mistake in the light of legal
opinion and the observation of the LPA court and decided to withdraw the previous decision
of re-designation of Lab. Personnel as Demonstrator with effect from the date of issuance of
letter of re-designation dated 14.6.2006 and its modification dated 1.8.2006 and
Government resolution no. 608 dated 10.4.2012 was issued.

And, whereas, it is necessary to amend the definition of the teacher to exclude the
non-teaching employee Lab. Personnel re-designated Demonstrator with effect from the date
of re-designation, as UGC and Central Govt. do not recognise Demonstrator as teaching
employee in the context of observation of the LPA court in LPA No. 981 of 2011 as well as
Legal Advice.

Be it enacted by the Legislature of the State of Bihar in the sixty third year of the
Republic of India as follows :-

1. Short title and Commencement .- (1) This Act may be called The Patna University
(Amendment and Validation) Act, 2012.

(2) This Act shall be deemed to come into force from the date of issue of U.G.C.
Regulation, 1991 i.e. with effect from 05 October, 1991.

2. Amendment in Section-2 of the Bihar Act-24, 1976 - clause (r) of section-2 shall
be substituted by the following :-

"(r) "Teacher" means person holding the post of only University Professor/
Professor, Reader, and Lecturer and such sanctioned posts in the teacher's grade on
the basis of regulations issued by the U.G.C. from time to time;

Provided, that notwithstanding the said substitution in Section-2(r), the action
taken in respect of working Demonstrators appointed before 18-09-1975 on the post
sanctioned before 01-01-1973 with the concurrence of Bihar Public Service
Commission or Bihar State University Service Commission shall not be affected by
this substitution.
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Overriding effect of the Act .- Notwithstanding anything contained contrary in this
Act or any other Act, Ordinances, Rules or decision or judgment or decree of any
court the provisions of this Act shall have overriding effect.

foRR-TUd % AR 9,
fore wAR fa=,
WHR & GfEal

Hefeteh, AfdarerT Feorerd,
TR, gedr grRT Uehlid vd Hied|

fIER 915e (3rATIROT) 696-571+400-810ET0UT0|
Website: http://egazette.bih.nic.in



ATus g&ar f10H0-40

1 2= 1939 (210)
(0 UeHT 306) 4YUSHI, UFark, 21 e 2017

fafer fovmr

21 U 2017
Ho Udouilo—01—09 /2017 /64 loi—IfdeR fAum Hea gRT JumuiRa & ffeaRad arfarfem,
IR weMfed Iadre f3did 12 3fid 2017 &1 AT < gdb 2, 396 gRT AIAHRY & ol &

Ry ya1lRIg fobar Sram 21

fagR—TSauTe @ 3T |,
= y4rg T,
WHR & i |



2 fagrR To7e (sraTyRon), 21 3rfier 2017

[feerR arfarfm—10, 2017]
e favafaene (Hemem) sferfaas, 2017

e favafaenery aferfram, 1976 (AR aifSifaw 24, 1976) &1 deew &1 @ fog aiferfas

gl |- dfd, fErR T @ favafdenemt vd siina weifdemei # Reel & ug W
fqeafqened s ARNT R fFiRa Aues! & agwu Fgfdd & forg e favafderea Jar aman &1
TS IAIF T |

IR, fd, "eaAT favafdencry fafH, 1976 # Rl & Fyfda @ ddfg ur@em™l &1
faeafaene srge™ MM gRT wHa—wwa W fwfa o= feenfader /fafemi & sifed wrewmsi @
IgET I & faeafdernerdl # Reral & ug wR FYfad fear s afard g

3 faeafdenera orga™ NT gR1 frfa fenfeel /Feemi & ged ifafs # e
foar ST smawas 2 |

YRT TIRTSY & 3fgdad 99 # fIgR WU fagH—dsa grr fF=falad w9 o a8 efafafaa

Bl—

1. Gférd 9™ vd YR (1) I i uear favafaenery (Weme) sifarfem, 2017 we1 S
HDBT |
(2) u' fafd 99 O I U9 8RN ST T WRBR, eGET gRT Fad & |
2. fagr afSfaw 24, 1976 @ aRI—2 &1 A3MeA - veqr fAvafdenem fdfram, 1976
(fer oo 24, 1976) (39¥ o Saa fAfRm & wu # fAfde) @ aR—2 @& We-@) @1
fr=faRad g ufcrenfia fdar SRAm—
@) AT W AT § fF f9ER Iy fawafdenerd |ar AT |
3. fegr siffraw 24, 1976 @ aRI—56 # HIMGA |- (1) JRAFRH 1 IRI—56 B ITIRT
(1) @1 @S (i) faeifia fdar S|
(2) AATRM BT gRI—56 BT IUURT (1) BT W (iii) BT R AT fFar S|
4. feer frfram 24, 1976 ¥ TP A8 ORT-56 & &I SIIST ST |I—
AT 1976 B URT—56 & a1 fAHAfARIT T GIR—56 & SIS SMY —

56 ®— f9eR Wog favafqenmem dar AT &1 Tod — I IR
freafaerera Riee @1 Fgfa g e’ &1 & oY o s IR rou faeafderey dar
JTRANT BT TS BT |

5. AGRT |- ARAFE @ aR—2 Td gRI—56 &1 IWIRT (1) & Ge—(iii) § FoeF & e g
# far T g W a1 Aty R @ 13 eRas Y @i e an wwEen SR A aeEn

A, gd
SIRAfY 3R SIfSf e & aR1-56 & UfoRmud A7 fAdiud & MR WX YId el {har STRIET a1 &)
STRATY |
fagR—TSIUTe @ 3T |,
g% yarg i,
IMPR & Wid |

21 3Tl 2017
Yo WAOS0-01-09/2017/65 wS—Tfoer faum Hed gR Fuwia iR #emfen Toadrd
g dated 12th April, 2017 & sgAq vewr favafaurem (denem) sfafw@w, 2017 &
frafafaa ol eere fRR-ToIael & WRER ¥ sEe g YRR fEr S 2, 0 vrdE
Hfgum & TIeR-348 & We (3) & W I¥qd fufEm w1 St wmw § wWiftskd WS wWem
S
faeR—TSIUTa @ 3] W,
g% yare v,
WHR > Alaal
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[Bihar Act 10, 2017]
Patna University (Amendment) Act, 2017
AN
ACT

To Amend Patna Universities Act, 1976 (Bihar Act 24, 1976)

Preamble—Whereas, there shall be a University Service Commission for future
appointment to the post of teachers in the Universities and colleges of the Bihar State in conformity
with the prescribed standards of University Grant Commission .

And, whereas, it is essential to make future appointments to the posts of teachers in the
Universities of the State by making the provisions for appointment of teachers in the Patna
University Act, 1976 in conformity with the provisions laid down in the various
guidelines/regulations issued by the University Grants Commission from time to time.

Hence, it is necessary to amend the Act as per the guidelines/ regulations issued by the
University Grants Commission.

Be it enacted by the Legislature of the State of Bihar in the Sixty eighth year of the Republic
of India as follows:-

1. Short title and Commencement.—(1) This Act may be called The Patna University
(Amendment) Act, 2017.

(2) It shall come in force with effect from the date which the State Government, by
notification, may fix.

2. Amendment in Section-2 of Bihar Act, 24, 1976.— Clause (za) of section 2 of the Patna
University Act, 1976 (Bihar Act 24, 1976) (hereinafter referred to as to said Act) shall be substituted
by the following:-

“(za) 'Commission' means 'Bihar State University Service Commission"”’

3. Amendment in section-56 of the Bihar Act 24, 1976.— (1) Clause (i) of sub section (1)
of section 56 shall be deleted.

(2) Proviso of clause (iii) of sub section (1) of section 56 of the Act shall be deleted.

4. Addition of new section-56 A in the Bihar Act 24, 1976.— The following new section-56
A shall be added after-56 of the Act.

"56 A. Constitution of Bihar State University Service Commission— The State shall
constitute a separate Bihar State University Service Commission for making
recommendation for appointment of University teacher".

5. Saving.— Notwithstanding the amendment made in section-2 and clause (iii) of sub
section (1) of section-56 of this Act, anything done or decision or action taken prior to it shall be
deemed to have been validly done or taken and shall not be questioned on the ground of amendment.

By Order of the Governor of Bihar,
SURENDRA PRASAD SHARMA,
Secretary to Government.

refters, AfAdTery qsumed,
fIgR, 9e1 gRT yaIfea va gfsal

fIgR o (SMATERUT) 306-57 1+400-S10Etodtol
Website: http://egazette.bih.nic.in
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29 AW 1939 (RWAO)
(0 UeaAT 423) UcaAT, {YMEHAR, 19 HS 2017

fafa fasmm

18 WS 2017
o TAOSN0-01-13/2017/99 o= |-fogR faum dWew g gummfa o1 Frafafaa  sifufwm,
Ew wemfed T A 15 wE, 2017 Rl SAN < Y €, THH G WA-WIMRO i geAl
% fed yefe fowan smam 2

fRR-TTd & AR ¥,
W TR I,
WHR & Tfual



2 JER IS (IIYUROT), 19 AS 2017

[feerR affem 15, 2017]
geT fagafdenera (Georm) siffeam, 2017
geAT favafaenera it a™, 1976 (AR I 24, 1976) &1 HeleE &x7 & forg fAfFH |

yIa— df, ue feafaene & weifderedl § HRRa ga=raEl & Riers g & aRamr § wfed
fopar ST StraTs B

IR, Ifd, e favafderey # goazE & ug W ER WMAe Ja1 & Jaigd orgwdl
TIRIATRAT & Jar forar s Sferd @;

3ra: yeT favafqenera rfaferaH, 1976 & URT—2 UG gRI—16 H  HAEF fHar ST Maed® g |

IR TR & 3rewsd a9 § fer wou fQue—+sa g1 f=falRaa wu # ug srfafafaa

Bl
ADHT |

1. fer 9™ Td 9RT |- (1) I i e favafdenery () eifdferm, 2017 dEr o

(2) 7' fAfq dcprer UM | Ugd BT |

2. fOER AT 24, 1976 T gRI—2 # Hee |- f9ER 59 favafdene™ sfafm, 1976 (MR
At 24, 1976) B IRI—2 (]) &1 q&=A 9T F=feiRaa grT ufoRenfua fvam SmRrm—

(@) T8 e a1 o o s, s, PRm A e & fed fokr ar R |
feedl a9 & ufdee 8 gu W R’ @ afud § dda fAwafderes HI'G!M/HI'GIM T,
AU (fex) 7 9erd Urard (@Iardn) & U Ud Josiiowo & gRT wHa—awy W ffa fafraHt
# e @1 oot § e fHe 1v ug,”

3. faer ff T 24, 1976 & gRI—16 § HARE | — JRAFTH B gRI—16 BT IT—aRT (1) BY
fefaRad & g1 wferenfia fear Sroem —

“(1) 39 MM & BN Urage & dragE e Ganfedf I w98l A 98 99 WMPR, D=
WHR, fqeafdencry e manT erar fodl fqeafderey @ gaafEa & ue & fory fIErR yematie
HIT & HaTIga YSIHGIRE] dfed a7 Afdadl &7 M ol BT R B GHT afn a4 Rerfa # 9
R WPR, b5 AGR, [Aeafderad e T aon fedl f[Jeafderad grRT ta a1 e 9 Afds
URTHIRAT BT 4 Gaafad & wu 4 g & foay, FuiRa dar e, S 9 ST 991, & 3refiF Jor
ST 2, a5 Genfeufd I 9 fhdl 31 Gaafyd & wu § fgad R da |

4. AERT| — AJRFR—H BT gR—2 (]) U4 gRI—16 DI SU—GRT (1) H FAEF & 8 g 4, gd 4
far 7 e N A1 fAfeey ik @1 T8 eRars (Y gof fear i ||en SRem a1 wwsht SRef oiiR
AR & aRI—2 T 16 & URRRATYA & MR WR YA Hal fhar STRATT AT Bl ST |

foeR-TIe & oTRET W,
T[S 76T ¥,
THER & gadl

18 ®E 2017
W0 TEOSA0-01-13/2017/100 otz -foRR faerm Heedt g1 @omqii@ iR wemfen  Toudm
g feAiw 15 W 2017 W oTEd UedT favafdenery (Hevem) «fdfrmm, 2017 w1 fafafed swSht
Wﬁﬁmm%ﬁwﬁmmmmw%ﬁﬁwﬁaqﬁw%
ATHE-348 & We (3) & e sFq sIfufm &1 RS ¥ wied e wWem SR
foeR-TIe & oTRET W,

[ TR I,
TEHR & gadl
[Bihar Act 15, 2017]
Patna University (Amendment) Act, 2017
AN
ACT

To amend Patna University Act, 1976 (Bihar Act 24, 1976)

Preamble— Whereas, it is expedient to incorporate Principals of colleges under
Patna University within the definition of teachers of the University.

And, whereas, it is proper to take the services of experienced retired officers of
Bihar Administrative Service to the post of Registrar in Patna University.

Hence, it is necessary to amend section 2 and section 16 of Patna University Act,
1976.

Be it enacted by the Legislature of the State of Bihar in the Sixty eighth year of the
Republic of India as follows:-
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1. Short title and Commencement.—This Act may be called The Patna University
(Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment in Section-2 of Bihar Act, 24, 1976— The main part of section 2 ()
of the Patna University Act, 1976 (Bihar Act 24, 1976) shall be substituted by the
following:-

“(r) "Teacher" means person holding the post of only university Professor/Professor,
Principal, Associate Professor (Reader) and Assistant Professor (Lecturer) and such
sanctioned post in the teacher's grade on the basis of regulations issued by the U.G.C. from
time to time.

3. Amendment in section-16 of the Bihar Act 24, 1976.- (1) sub-section (1) of
section 16 of Patna University Act, 1976 shall be substituted by the following :-

"(1) Notwithstanding any provisions of the Act, if the Chancellor thinks fit, he may
request the State Government, Central Government, University Grant Commission or any
University to send names of suitable officers including the retired officers of Bihar
Administrative Service for the post of Registrar, and in that case State Government, Central
Government, University Grant Commission or any University may send the name of one or
more officers for consideration for appointment as Registrar under such terms and
conditions of service, as he may consider fit, and then the Chancellor shall appoint the
Registrar from amongst them.

4. Saving - Notwithstanding the amendment made in section-2 (r) and sub-section
(1) of section-16 of this Act, anything done or decision or action taken prior to it shall be
deemed to have been validly done or taken and shall not be questioned on the ground of
amendment.

foeR-TaTel % R 9,
T[S 76T ¥,
WHR & Gfea|

3refieteh, @A Hgumed,
feR, gear g1 uehrid Ta Fied|

IER el (TETYUROT) 423-571+400-3108T0UT0|
Website: http://egazette.bih.nic.in






